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KARNATAKA LOKAYUKTA

No.Uplﬁo/k—QlDE/ 1134/2017/ARE-13 M.S. Building,
' Dr.B.R. Ambedkar Road,

Bangalore-560001,
Date:31/07/2019.

« Present:

Patil MohanKumar Bhimanagouda
Additional Registrar Enquiries-13,
Karnataka Lokayukta,
Bangalore.

ENQUIRY REPORT ::

Sub:- Departmental enquiry against,
1) Sri. B. Krishne Gowda, Retired Surveyor and
2) Sri.K.V. Shivakumar, Surveyor, Ramanagara

Taluk and District - reg.

Ref : 1) Report u/s 12(3) of the K.L Act, 1984 in
Compt/Uplok/BD/248/2016/DRE-5,
dated: 18/04/2017.

2) Govt Order No. oy 110 glewade (3) 2017,
Bengaluru dated :20/07/2017.

3) Nomination Order No.Uplok-2/DE/
1134/2017, Bengaluru, Dated
29/11/2017.
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1. This departmental enquiry is directed against 1) Sri. B. Krishne
Gowda, Retired Surveyor and 2) Sri.K.V. Shivakumar, Surveyor,
Ramanagara Taluk and District (herein after referred to as the

Delinquent Government Officials in short “DGOs” respectively).



2. After completion of the investigation a report U/sec. 12(3) of the
Karnataka Lokayukta Act was sent to the Government as per

Reference No-1.

3. In view of the Government Order cited above at reference-2, the
Hon’ble Upa Lokayukta-2, vide order dated 29/11/2017 cited above
at reference-3, nominated Additional Registrar of Enquiries-4 of the
office of the Karnataka Lokayukta as the Enquiry Officer to frame
charges and to conduct enquiry against the aforesaid DGOs.
Additional Registrar Enquires-4 prepared Articles of Charges,
Statement of Imputations of mis-conduct, list of documents proposed
to be relied and list of witnesses proposed to be examined in support
of Articles of Charges. Copies of same were issued to the DGOs
calling upon them to appear before this Authority and to submit

written statement of their defence.

4. As per order of Hon’ble Uplok-1 & 2 /DE/Tranfers/2018 of
Registrar, Karnataka Lokayukta Dated 06/08/2018 this enquiry file
was transferred from ARE-4 to ARE-13.

5. The Article of Charges framed by ARE-4 against the DGO is as

below:
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15. DGOs No-1 and 2 appeared before this Enquiry Authority on
26/02/2018 and on the same day their First Oral Statement was
recorded U/Rule 11(9) of KCS (CC &A) Rules 1957. The DGOs
pleaded not guilty and claimed to hold an enquiry. Subsequently the
DGOs No-1 and 2 filed their written statement of defence by denying
the articles of charge and statement of imputations contending that,
there is no such evidence to prove that they have committed
misconduct U/Rule 3(1) of KCS (Conduct) Rules, 1966. Accordingly

prayed to exonerate them from the charges framed in this case.

16. In order to substantiate the charge, the Disciplinary Authority
examined one witness as PW-1 and got marked the documents at

Ex.P-1 to P-10 and closed the evidence.

17. After closing the case of the Disciplinary Authority, the Second
Oral Statement of DGOs No-1 and 2 was recorded as required
U/Rule 11 (16) of KCS (CC & A) Rules, 1957 and wherein they have
submitted that, the witness has deposed falsely against them. The
DGOs No-1 and 2 got themselves examined as DW-1 and DW-2 and
closed their side. Since the DGOs No-1 and 2 got themselves
examined as DW-1 and DW-2, the questioning of the DGOs No-1 and



2 as required U/Rule 11(18) of KCS (CC & A) Rules, 1957 was

dispensed.

18. When the case was posted for submission of written brief, the
Advocate for DGOs No-1 and 2 submitted written brief and in
addition the arguments submitted by him was heard and Presenting

Officer submitted his oral arguments.

19.  Upon consideration of the charge leveled against the DGOs No-
1 and 2, the evidence led by the Disciplinary Authority and DGOs
No-1 and 2 by way of oral and documentary evidence and their
written brief/submissions, the point that arises for my consideration

is as under:

Point No-1) Whether the Disciplinary
Authority has satisfactorily proved that
DGO No.1) Sri. B. Krishnegowda, Retired
Surveyor and DGO No.2) Sri.K.V.
Shivakumar, Surveyor, Ramanagara Taluk
and District, though the DGO No-1 and 2
were bound to effect the partition and
division (phodi) of lands bearing
Sy.No.155/2, 155/3 and 155/4 of Kailancha
Village, Ramanagara Taluka, as per the
final decree in 0.S.No.129/2010 on the file
of Hon’ble Principal Senior Civil Judge,



Ramanagara, the DGOs No - 1 and 2 have
not effected the division (phodi) as per the
final decree but effected the division (phodi)
in violation of the final decree in
0.S.No.129/2010 and the land of
complainant was wrongly divided into
parts, which was contrary to the final
decree and thereby failed to maintain
absolute integrity and devotion to duty,
which act is unbecoming of a Government
Servant and thus committed mis-conduct as
enumerated U/R 3(1)(i) to (iii) of Karnataka
Civil Service (Conduct) Rules, 1966.

20. My finding on the above point is held in “Affirmative” for the

following:

:: REASONS ::

21. Point No-1:- The case of the Disciplinary Authority in brief is
that,

The complainant by name Sri. K. Hanumaiah has lodged a
complaint and Form No-I and II as per Ex.P-1 to P-3. The
complainant has been examined as PW-1 and he has reiterated the

facts stated in the complaint. He states that, he is the permanent
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resident of Kailancha Village of Ramanagara Taluka and he is having
ancestral property in the said village. His elder brother’s daughter
Smt. Thriveni had filed a suit for partition and separate possession
before the Hon’ble Principal Civil Judge, Senior Division,
Ramanagara. The said suit came to be disposed off on 13/02/2012.
As per the final decree Smt. Thriveni was allotted lacre 9.5 guntas of
land in Sy.No.155/3 and 10.5 guntas of land in Sy.No.155/2. The
remaining southern portion of the land was allotted to him i.e the

complainant.

22. PW-1 further states that, on 20/03/2015 when he verified the
record of rights extract and map, as per the final decree, the land to
Smt. Thriveni should have been allotted towards North of
complainant’s land. However, while the preparing the sketch, the
complainant’s land was divided into three parts. The middle portion
was allotted to Smt. Thriveni. The said phodi is against the final

decree of the Hon’ble court.

28 He further submits that, he preferred an appeal against the
said phodi before the DDLR, Ramanagara. The DDLR, Ramanagara
has allowed the appeal and the sketch and phodi have been set
aside. The DDLR has ordered for effecting the phodi as per the final

decree of the Hon’ble court.

24. PW-1 further states that, while effecting the phodi the DGO No-

1 and 2 were the Survey Supervisor and the Surveyor of Ramanagara
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Taluka and they have not effected the phodi as per the final decree
and hence, he was constrained to files this complaint. He identifies
the complaint and Form No-I and II as per Ex.P-1 to P-3. He has
filed his rejoinder which is at Ex.P-4. The complainant has filed the
copy of final decree proceedings in O.5.No0.129/2010 on the file of
Principal Senior Civil Judge, Ramangara, which is at Ex.P-5. The
document at Ex.P-6 is the record of rights extracts of lands bearing
Sy.No.155/2, 155/4 and 155/5 of Kailancha Village, Kailancha
hobli, Taluka Ramanagara. Ex.P-7 is the sketch map of land bearing
Sy.No.155/2 of Kailancha Village. Ex.P-8 are the mutation register
extracts of lands bearing Sy.No.155/2, 155/3 and 155/4 and 155/5
of Kailancha Village. Ex.P-9 is the certified copy of the order of

DDLR, Ramanagara in No.zle%003 & ©gleend-Dg/edeen:60/2013-14

dated 30/09/2014. On perusal of this document, the phodi effected
in Sy.No.155/2, 155/4 and 155/5 of Kailancha Village has been set
aside. The DGOs have been directed to effect fresh phodi as per the
final decree. Ex.P-10 is the copy of notice issued by the Surveyor,

Ramanagara to the complainant and other parties.

25. On the other hand the DGO No-1 and 2 have got themselves
examined as DW-1. The DGO No-2 has been examined as DW-1. He
states that, the complainant has filed false case against him. The
complainant has made false and baseless allegations against him.
The complainant is not the applicant in phodi proceedings. He was
directed to prepare the 11E-sketch and measurement of Sy.No. 155/2
of Kailancha Village. He has fixed the date as 14/02/2012 and he
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has issued the notice to the concerned parties. On the said day the
applicant alone was present at the spot. The applicant has shown
the lands and he has measured the lands as per the departmental
rules and regulations and uploaded them with his log in ID. DW-1
further states that, he has not done any mistake or mis conduct.
The complainant has not appeared on the date fixed and he has not
produced the final decree of the court. The complainant has filed
this false complaint to recover the amount spent in preferring the
appeal. He states that, he has not committed any misconduct and

hence, he prays for exonerating him.

26. The DGO No-1 has been examined as DW-2. He states that, the
complainant has filed a false complaint that, phodi has not been
effected as per the final decree. The allegations made by the
complainant are false and baseless. The complainant is trying to
recover the expenses incurred by him to prefer an appeal before the
DDLR. The complainant was not at all an applicant. The DGO
further submits that, he was working as incharge Supervisor. He
has not measured or visited the spot. He has verified the papers and

referred them to the Tahsildar to take appropriate action.

27. DW-2 further states that, he has not committed any mis
conduct. The complainant has made false allegations and hence, he

prays for exonerating him.
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28. The Advocate for DGO No-1 and 2 has canvassed his arguments
that, the complainant was not the applicant in the phodi proceedings
and the final decree proceedings in 0.S.N0.129/2010 on the file of
Principal Senior Civil Judge, Ramangara, was not at all brought to
their knowledge. On the other hand the Learned Presenting Officer
submits that, the DGO No-1 and 2 were aware of the final decree in
0.S.N0.129/2010 on the file of Principal Senior Civil Judge,
Ramangara. He further submits that, the final decree proceedings in
0.S.N0.129/2010 on the file of Principal Senior Civil Judge,
Ramangara is the basis for effecting phodi. On what basis the DGO
No-1 and 2 have effected phodi is illegal and hence, the conduct of

DGO No-1 and 2 amounts to misconduct.

29. 1 have carefully gone through the oral and documentary
evidence adduced by both the sides. The complainant has alleged
that, his elder brother’s daughter Smt. Thriveni had filed a suit for
partition and separate position before the Hon’ble Principal Civil
Judge, Senior Division, Ramanagara. The said suit came to be
disposed of on 13/02/2012. As per the final decree Smt. Thriveni
was allotted 1 acre 9.5 guntas of land in Sy.No.155/3 and 10.5
guntas of land in Sy.No.155/2. The remaining southern portion of
the land was allotted to him i.e the complainant. The complainant
further states that, the DGO No-1 and 2 who were the Survey
Supervisor and Surveyor of Ramanagara Taluk have effected phodi of
lands bearing Sy.No.155/2, 155/4, and 155/5 of Kailancha Village,

Taluka Ramanagara in utter disregard to the final decree in

ol
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O.S.No0.129/2010 on the file of Principal Senior Civil Judge,

Ramangara.

30. I have carefully gone through the final decree in
O.S.No.129/2010 on the file of Principal Senior Civil Judge,
Ramangara at Ex.P-5. It is observed that, one Thriveni, daughter of
Puttaswamy Gowda had filed the suit for partition and separate
possession against two defendants by name K. Puttarasegowda and
K. Hanumaiah. The present complainant is the defendants No.2 in
the said final decree proceedings. The final decree proceedings have
been settled before Lok Adalath as per the terms of the compromise

petition.

31. The plaintiff has been allotted the following lands and the

relevant portion of the final decree reads as follows.

“ The property allotted to the share of the plaintiff
Smt. Thriveni, as per the Compromise Petition, is

as under,
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32. On perusal of the final decree the plaiﬁtiff Smt. Thriveni has
been allotted item No.8 in Sy.No.155/3 measuring 1-09.5 guntas and
item No.9 in Sy.No.155/2 measuring 0.10.5 guntas. In the final
decree proceedings it has been clearly mentioned that, item No.8 and
9 form a single unit and the boundaries of item No.8 and 9 are

shown as follows

BeDeE  : TTeed BY

B : Bes®. B FPYTDO wed WD) I
YUZoT : Bsees Bomody @B TEeEd T
Wgeod : 3. BREHodRET evyd wavesbd.

33. On careful perusal of the contents of final decree, it is observed
that, the plaintiff has been allotted item No.8 and 9 as referred
above. All these lands form a single piece of land consisting of
Sy.No.155/2 and 155/3. It has been specifically mentioned that,
both these items i.e item No.8 and 9 constitute a single piece of land.
The remaining items 1 to 7 as shown in the schedule have been
allotted to the defendants No.l1 and 2 i.e the present complainant
and his brother Puttarasegowda.

34. The DGO No-1 and 2 who were the Survey Supervisor and
Surveyor in the office of ADLR, Ramanagara Taluka, should have
effected the phodi as per the final decree proceedings. As per the
boundaries shown in the final decree, the land of Smt. Thriveni, the

plaintiff is situated towards North of the defendants No-2 i.e the
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present complainant’s land. In the boundaries it has been clearly
mentioned that, towards the South of plaintiff land, the land of K.
Hanumaiah i.e the present complainant /defendants No-2 is

situated.

35. However, on perusal of the sketch at Ex.P-7, it is observed that,
the phodi has not been effected as per the final decree in
0.S.N0.129/2010 on the file of Principal Senior Civil Judge,
Ramangara. The portions of the lands allotted to plaintiff and
defendants No-1 and 2 are not in accordance with the final decree

proceedings.

36. Being aggrieved by the phodi effected by the DGO No-1 and 2,
the complainant K.Hanumaiah has approached the DDLR,

Ramanagara in proceedings bearing No.ge®eos & B3 PLVI—
ag/een:60/2013-14 dated 30/09/2014. 1 have carefully gone

through the order.

37. The relevant portions and operative portion of the order of

DDLR is as follows.

“ ge FHEOR eea) DSPCFONOR Herie WewSHivow FegadrRe0b®)
A8 wodrith Te FEFoBOIE:
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Bocedd gl Boweod WHADE - JTN® 49(2) TY TeedBwod woéﬁégo&)
TosbRriS  es¢d, TosbRIMC Tooesd, Bieeow Beedw, ool REW
3.830.155/2 Gedrl 4 DR 5 0@ SHIPTeR) Ve WOYBBITORT),
SRBWAV 03833

AE0 wdesBR, wbmySriewdd So3T, ToVOGFH/EZ D cLvanislslg)
Roecse® 2500 W, BRWRSHEL, PREPTN WeLriLd B asvesd geﬁ
SodReBBROR), BeRweN wE3RTed OITAVD e Wenedny Jsoods
IBeeBBD (F9.0), ToRRMIT ud Neeri, TesdRIIT FH[OrT WeeddTs.

UTeBTRY, vgeSens ed, Bove wedd, DY PegodTenahry BFe0T
30/09/2014 Sow BeTTALE .

38. The DDLR has set aside the phodi effected by the DGO No-1
and 2 and he has directed the DGO No-1 and 2 to effect fresh phodi
as per the final decree in 0.S.No0.129/2010 on the file of Principal

Senior Civil Judge, Ramangara.

39. It is an admitted fact that, the DGO No-1 and 2 were working
as Survey Supervisor and Surveyor in the office of ADLR,
Ramanagara Taluka as on the date of effecting phodi of lands bearing
Sy.No.155/2, 155/4, and 155/5 of Kailancha Village, Taluka
Ramanagara. In their evidence also DW-1 and 2 have admitted of
having measured the lands and effected the phodi. It is pertinent to
note that, the final decree proceedings in 0.S5.No0.129/2010 on the
file of Principal Senior Civil Judge, Ramangara is the basis for

effecting the partition and phodi work. However, the DGO No-1 and 2
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have effected phodi which is not at all as per the terms of
compromise entered into between plaintiff and defendants in
0.8.N0.129/2010 on the file of Principal Senior Civil Judge,
Ramangara. The very conduct of the DGO No-1 and 2 shows that,
they have committed irregularity by not effecting the phodi as per the
final decree in O.S.No0.129/2010 on the file of Principal Senior Civil
Judge, Ramangara. It is observed that, as per Ex.P-9, the DDLR has
set aside the phodi work under taken by the DGO No-1 and 2. This

fact also further supports the case of the complainant.

40. On careful perusal of the oral and documentary evidence
adduced by the complainant, I am of the opinion that, the DGO No-1,
2 have committed misconduct by not effecting the phodi as per the
final decree in O.8.N0.129/2010 on the file of Principal Senior Civil
Judge, Ramanagara. Hence, the conduct of the DGO No-1 and 2 in
effecting phodi against the terms of final decree proceedings amounts
to misconduct. In the final decree proceedings at Ex.P-5 the lands
which had fallen to the share of the plaintiff Smt. Thriveni are
situated towards North of defendant No.2 i.e present complainant’s
land. However, the DGO No-1 and 2 have effected phodi which is not
consistent with the final decree proceedings. Hence, the DGO No-1
and 2 have committed misconduct by not effecting phodi as per the
final decree proceedings in 0.S.No.129 /2010 on the file of Principal

Senior Civil Judge, Ramanagara.
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41. For the reasons stated above the DGOs No-1 and 2, being the
Government/Public Servants have failed to maintain absolute
integrity besides devotion to duty and acted in a manner unbecoming
of Government servant. On appreciation of entire oral and
documentary evidence I hold that the charge leveled against the
DGOs. No-1 and 2, are established. Hence, I answer point No.1 in the
“Affirmative ”.

:: ORDER :

The Disciplinary Authority has proved
the charge against the DGO No-1) Sri. B.
Krishne Gowda, Retired Surveyor and DGO
No-2) Sri. K.V. Shivakumar, Surveyor,

Ramanagara Taluk and District.

49. This report is submitted to Hon’ble Upa Lokayukta-2 in a

sealed cover for kind perusal and for further action in the matter.

Dated this the 31 y of July 2019

‘@X \(\\ N
(Patil MohanK ? Bhimanagouda)

Additional Registrar Enquries-13
Karnataka Lokayukta
Bangalore



22

ANNEXURES

Witness examined on behalf of the Discipli_hary ]
Authority

PW-1: Sri. K. Hanumaiah (Original)

Witness examined on behalf of the
_Defence

DW-1 : Sri. K.V. Shivakumar, DGO No-2
(Original)

DW-2 : Sri.B. Krishne Gowda, DGO No-1
(Original)

—

Documents marked on behalf of the Disciplinary
Authority

Ex. P-1: Complain_f (Origigéij— .
Ex. P-1(a): Signature of the complainant.

Ex.P-2: Form No-I (Original)
Ex. P-2(a): Signature of the complainant.

Ex.P-3: Form No-II (Ejr@n_al_)__ B
Ex. P-3 (a): Signature of the complainant.

Ex.P-4: The rejoinder of the Complainant (Original)
Ex. P-4 (a): Signature of the complainant.

Ex.P-5: The Ci)?y_df_lﬁ_nai decree proceedings in _
0.5.No.129/2010 on the file of Principal Senior Civil
Judge, Ramangara (Xerox copy)

Ex.P-6: The record of rights extracts of lands bearirg
Sy.No.155/2, 155/4 and 155/5 of Kailancha
Village(Xerox copies)

Ex.P-7: T_he_copy of the sketch i’nap of land bearing
Sy.No.155/2 of Kailancha Village (Xerox copy)

Ex.P-8: The copy of the Mutation Register extracts of
lands bearing Sy.No.155/2, 155/3 and 155/4 and
155/5 of Kailancha Village (Xerox copies)

Ex.P-9: The certified copy of the order of the DDLR,
Ramanagara
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Ex.P-10: The copy of notice issued by the éﬁ_rveyor, -
Ramanagara to the complainant and other parties
(Xerox)

Documents marked on behalf of the DGO

Dated this the 31° day of July 2019

\\"\\\0\'
(Patil MohanKuinar Bhimanagouda)
Additional Registrar Enquiries-13
Karnataka Lokayukta
Bangalore
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K ARNATAKA LOKAYUKTA

No.UPLOK-2/ DE/1134 /2017 / ARE-13 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,

Bengaluru-560 001.
Dated 02.08.2019.
RECOMMENDATION
Sub:-  Departmental inquiry ~ against Shri

B.Krishnegowda, the then Surveyor, (now
retired), ~Ramanagar Taluk and (2) Sri
K.V.Shivakumar, Surveyor, Ramanagar
Taluk and District-reg.

Ref:- 1) Government Order No. RD 110 LRS (3)
2017 dated 20.07.2017.

2) Nomination  order No. UPLOK-
2/DE/1134/2017 dated 29.11.2017 of
Upalokayukta, State of Karnataka.

3) Inquiry report dated 31.07.2019 of

Additional ~Registrar of Enquiries-13,
Karnataka Lokayukta, Bengaluru.

The Government by its order dated 20.07.2017, initiated the
disciplinary proceedings against Shri B.Krishnegowda, the then
Surveyor, (now retired), Ramanagar Taluk & District, and
(2) Sri K.V.Shivakumar, Surveyor, Ramanagar Taluk and

District, [hereinafter referred to as Delinquent Government



4.  The Inquiry Officer (Additional Registrar of Enquiries-13)
on proper appreciation of oral and documentary evidence has
held that the charge against DGO 1 Shri B.Krishnegowda, the
then Surveyor, (now retired), Ramanagar Taluk and DGO 2
Sri K.V.Shivakumar, Surveyor, Ramanagar Taluk and

District.”

5.  On re-consideration of report of inquiry, I do not find any
reason to interfere with the findings recorded by the Inquiry
Officer. Therefore, it is hereby recommended to the

Government to accept the report of Inquiry Officer.

6.  As per the First Oral Statement of DGOs furnished by the

enquiry officer,

i) DGO 1 Shri B.Krishnegowda, has retired
from service on 31.05.2015;

iiy DGO 2 Sri K.V.Shivakumar, is due for
retirement on 30.4.2030.

7.  Having regard to the nature of charge ‘proved’ against
DGO - Shri B.Krishnegowda, the then Surveyor, (now retired),
Ramanagar Taluk and (2) Sri K.V.Shivakumar, Surveyor,

Ramanagar Taluk and District,,
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“oe-1 Ve eTodI Izeed FIO 1) de.w. FZera,
B3 008, TEHRT Towed D) 2 (Fee IByT) Forle 2)
Qed)-23e TS IToe O FF0 2) 8e.B.D. dIBT00°8, s
SremaD, TeshRS Teergdy DI =Y 6T QexHhritd feahe.
ga3eed D0NTBD TN TIOETD goals. 129/2010 T e Fedd
Bedwedoer Je.d. doabody =R 9RRYT e grorid
wodx) BYOIR), BROBE, WV Fzed @©3 gertg CodIC
Soerpsn Booes MR JBc F0.155/3 g 1-9 1/2 1o
P wuse MRT Je3e J0.155/2 Je9 10 1/2 THOE3 OB, &
S0 @avesrs wodwd BFohy Bewdds Ferie otle a3%)
DORADR, BRODRY, & BN 20H0odH TFed BgHRD IB &Y
Aedimedoer  ded.  Badedoky 0T (o0 oD
5033?3:129/2010 3 23 [8we) 2neR DT, B3 Jexhrisd
D503 0l sBe8E03 ISe Serwe J3E 80.155/2 Y &F
4 HP) 5 803 HoMNBdS oWy 2 Roed ok IR &3 Boed
SRS HJrith TagodTee0dT edesn 38y 0B Fzed BYUe
EInS} godIeer 0 esc3edrd QTgeen Bed e BIe g
eleenB3TNTHSed. Jed-1 DF) 23e e3ToD3 VFoED FPTTD
Jsocd JeSBoONT, Y 3Be g DoORADE BOBSoOE
B3e ey AP, S10e0RE3, Toscedd Jesr! 3vue dedodey
SBRBRORE, Boos3d VBoed Jewo (5%356) ool
1966 d 3(1) dor (iil) Se dOFIaDTY LOYOYD DICRB3
STOTY, Be DesaTve T HT0R @B0oT DezodedriedmEgedord
ge e eenEs.”
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4.  The Inquiry Officer (Additional Registrar of Enquiries-13)
on proper appreciation of oral and documentary evidence has
held that the Disciplinary Authority has proved the charge
against DGO 1 Shri B.Krishnegowda, the then Surveyor, (now
retired), Ramanagar Taluk and DGO 2 Sri
K.V.Shivakumar, Surveyor, Ramanagar Taluk and

District.”

5. On re-consideration of report of inquiry, I do not find any
reason to interfere with the findings recorded by the Inquiry
Officer. Therefore, it is hereby recommended to the

Government to accept the report of Inquiry Officer.

6.  As per the First Oral Statement of DGOs furnished by the
enquiry officer,

iy DGO 1 Shri B.Krishnegowda, has retired
from service on 31.05.2015;

iiy DGO 2 Sri K.V.Shivakumar, is due for
retirement on 30.4.2030.

7.  Having regard to the nature of charge ‘proved’ against
DGO - Shri B.Krishnegowda, the then Surveyor, (now retired),
Ramanagar Taluk and (2) Sri K.V.Shivakumar, Surveyor,

Ramanagar Taluk and District,
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i) itis hereby recommended to the Government

to impose penalty of ' withholding 5% of
pension payable to DGO 1 - Shr
B.Krishnegowda for a period of 5 years.’

ended to the Government
¢ * withholding 2 annual
DGO  2-Sri

ative effect.’

ii) it is hereby recomm
to impose penalty O
increments ~ payable O
K.V.Shivakumar, with cumul

8. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

(f\).
(]USTICE N. ANANDA)
Upalokayukta,
State of Karnataka.
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